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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

Original Application No. 383 of 2023 

President Garden City Residential Welfare Society 

... Applicant 

Versus 

State of Punjab 

.... Respondents 

Status Report by way of affidavit of Er. Daljit Singh, 

Environmental Engineer, Regional Office-2, Ludhiana on behalf of Punjab 

Pollution Control Board i.e. respondent no.1 in compliance to order dated 

22.10.2024. 

1, the above-named deponent, do hereby solemnly affirm and 

state as under: 

Respectfully Showeth: 

1. That the above-mentioncd case is pending before the Hon'ble 

National Green Tribunal. In compliance to various directions of the 

Hon'ble National Green Tribunal issued from time to time, the 

respondent Punjab Pollution Control Board is filing replies / status 

reports. 

2. That the Hon'ble National Green Tribunal was pleased to pass an 

order dated 22.10.2024 thereby directing the Board to file an 

Envhonmentai Englnee. 

Punjab Pollution Coritrol Boara 

Reg](onal Office-It; Ludhiana 

R 
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affidavit disclosing the steps which have been taken to recover the 
EC of Rs 3,55,23,428 /- imposcd by the Board on respondent no.4. 

. That in compliance to the order dated 22.10.2024 of this Hon'ble 
Tribunal, it is submitted that the Board has taken following steps 
to recover the amount of Environmental Compensation amounting 
to Rs. 3,55,23,438/- imposed upon the Project Proponent 
(respondent No.4): 

i.  The Board has requested Deputy Commissioner, Ludhiana vide 
office letter no. 2653 dated 28.10.2024, 2698 dated 

05.11.2024, 2775 dated 22.11.2024, 2923 dated 12.12.2024, 
2985 dated 23.12.2024 and 81 dated 13.01.2025 (Annexure 
R-1/A) to issue the following directions: 

a) To the Registrar cum Tehsildar, Revenue Department, 

Ludhiana not to register any sale deed (title 

deed)/mutation ctc. of any plot/house/SCO/other 

establishment in the colony till the written permission 

of the Board. 

b) To the Revenue Department for recovering the amount 

of Rs. 3,55,23,438/- imposed as Environmental 

Compensation by the Board to be recovered under 

arrears of land revenue by laws. 

4. That the Deputy Commissioner, Ludhiana vide office letter no. 

26518/MA dated 18.12.2024 (Annexure R-1/B) has directed the 

Naib Tehsildar, Sahnewal to take necessary action for recovery of 

payment as per rules/regulations. Naib Tehsildar, Sahnewal has 

processed the case to take the permission for auction of property of 

the Project Proponent to rccover the EC amount of Rs. 

3,55,23,438/-. The office of Deputy Commissioner, Ludhiana vide 

letter no. 59/DRA/LRC dated 07.01.2025 (Annexure R-1/C) has 
informed the Naib Tehsildar, Sahnewal to effect the recovery of 

&(ml Enginee: 
Environma .  Control Board 

Pollutio 
| 

::gli:?m Office-ll, Lughi
ana 

“ " . 
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Environmental Compensation amounting to Rs. 3,55,23,438/- by 

auctioning the property of the Project Proponent. 

5. That the Board has also requested M/s Dynamic Infra Developer 

Pvt. Ltd. (Project Garden City, Village Dharour, Dehlon Road, 

Sahnewal, Ludhiana) vide office letter no. 2996 dated 24.12.2024 

and 86 dated 13.01.2025 (Annexure R-1/D and Annexure R-1/E) 

to deposit the Environmental Compensation of Rs. 3,55,23,438/- 

immediately, but no amount has been deposited by the Project 

Proponent in the office of the Board so far. 

6. That in compliance to directions of Deputy Commissioner, Ludhiana 

as contained in letter no. 59/DRA/LRC dated 07.01.2025, Naib 

Tehsildar, Sahnewal vide letter no. 600 dated 23.01.2025 

(Annexure R-1/F) informed the office of Deputy Commissioner, 

Ludhiana with endorsement to Punjab Pollution Control Board that 

vide letter no. 513/R dated 16.01.2025 Kanungo, Sahnewal has 

been requested to enter report on the land records of the Project 

Proponent and accordingly, report was entered in the Khata no. of 

Project Proponent ie. 96/101, 301/331, 234/250, 235/251, 

377/412, 447/487, 450/490, 451/491, 454/495, 458/499, 

479/510, 493/540, 531/580, 534/583, 556/613, 466/507 land 

measuring 59-7 out of totalland 185-10, in the year of 2024-25 vide 

report 1n0.196 dated 14.01.2025 and was marked for auctioning 

conducted on 15.01.2025. As per the report no. 197 dated 

15.01.2025, the officers of the Revenue Department along with 

officers of Punjab Pollution Control Board gathered for auctioning 

and total land of 59-7 in response to EC amount of Rs. 

3,55,23,438/- was attached vide réport no. 204 dated 21.01.2025. 
A
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7. That in addition to the above, the Board has imposed EC of Rs. 

11,80,000/- for the period of 01.12.2023 to 23.07.2024 vide office 

order no. 466 dated 27.11.2024 upon the Project Proponent and the 

same was conveyed to the Project Proponent vide letter no. 6776 

dated 29.11.2024 (Annexure R-1/G) with the request to deposit the 

Envlronm:Snul Enginee, 
Punjab Pollution Control Boarg 

Reglonal Office-Il Ludhiana " 
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Environmental Compensation of Rs. 11,80,000/-. Reminder was 

issued vide office letter no. 2983 dated 23.12.2024 and 84 dated 

13.01.2025 (Annexure R-1/H and Annexure R-1/1) to deposit the 

above said EC amount with the office of the Board, but no amount 

has been deposited by the Project Proponent in the office of the 

Board so far. 

8. That the Punjab Pollution Control Board is making sincere efforts 

to recover the amount of Environmental Compensation from the 

Project Proponent and the same will be recovered in due course of 

time. 

9. That the status report is submitted in compliance to order dated 

22.10.2024 for kind considcration of the Hon'ble Tribunal. 

Submitted by 

Deponent 

Date: 0§ —-02- 2025~ Environmental Engineer 
Punjab Pollution Control Board, 

Place: | udhiowow Regional Office-2, Ludhiana 

(On behalf of Punjab Pollution 
Control Board) 

Verification: 

Verified that the contents of the above affidavit are true and 

correct to my knowledge as derived {rom the official record. No part of 

the affidavit is false and nothing matcrial has been concealed there from. 

. 
Date: (o5~ 01~ 2025 Environmental Engineer 

Punjab Pollution Control Board, 
Place: |_udhownos Regional Office-2, Ludhiana 

(On behalf of Punjab Pollution 
Control Board) 
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o ; e s 1 §FE 0 = I s I = U Ygne Sy dag %0 Lflfi_e%% 
hd PUNJAB POLLUTION CONTROL BOARD Emi 

22 onch buniab vy e-mail: eeroldh2@yahoo.co.n 
.0 9.\ PPCB/RO-2/No, ..., patods 28 )12)2:02 

Reminder-1 
To 2 

The Deputy Commisstonsr, 
Ludhiana, *.ot v e ; N 

Subject:'  Direction u/s 33-A of the. Water (prevention & Control of Pollution) 
Act, 1974 as amended in 1988 - M/s Garden City, Village Dharaur, 
outside Octroi; Dehlorr Rowd; Sahnewal, Ludhiana. 

Reference: Board’s Letter no. 4230 dated 23:07.2024 and this office letter no. 
1994 dated 16.08.2024, 

. In regard to the above, it 15 submitted that OA no. 383 of 2023 titled as 
“President Garden City Residential Welfare Suciety Versus State of Punjab” is pending in the Honble NGT. As per orders of [idble NGT Board has issued directions u/s 33- 
A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated 
14.07.2016 10 the project propoacnt of M/s Dynamic Infradeveloper Pvt. Ltd (Project 
Garden City, Village Dharour, Delilon d, Sahnewal, Ludhiana) with following 
directions to the revenue authoritics of i udhiana, which is reproduced as under: 

"That the Registrar-cum Tehsildar, Revenue Department Dehlon to be : directed not to register any sale deed (Title deed)/ mutation etc. of any 
Plot/house SCO/other establishment in the colony till the written permission 
of the Board." ) 

The Revenuc authorities, were again requested to send the compliance of 
the above said directions vide Board's letter no, 3482-83 dated 11.09.2017. 

Thereafter, the Competerit Authority of the Board issue directions to 
revenue authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974 
as amended in 1988 vide Boards Letter 0. 4587-91 dated 01,10.2018 to comply with 
the following directions to allow registrations of sale deed (Title deed)/ mutation etc to 
the 9.56 acre approved colony as under: 

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be 
directed to allow to allow registrations uf sale deed (Title deed)/ mutation 
etc of any plot/house SCO/other; cstablishment in the approved colony 
measuring 9.56 acre area only developed by M/c Garden City, Village 
Dharaur, Outside Octrol, Dehlon Road, Sahnewal, Ludhiana. The 
directions earlier issued vide letter under reference will remain applicable 
Jfor the adjoining unauthorized colony measuring 40 acres.” 

The colony was visiled by the alficer of the Board on 07.07.2023 and it 

was obscrved that the construction of 40 aures unapproved land is going on which is in 

violation of the directions issucd by the Bourd vide Board's Letter noS678-82 dated 

14.07.2016 and 4587-91 dated 01.10.2C 18 in-spite of directions issued by Board to 

revenuc authoritics. 

“The project proponcnt of colary wis issued notice to issue divections u/s 

33-A of the Water (prevention & Contro, ¢f Pollution) Act, 1974 as well us notice for 

imposition of environmental cempensation wilh an opportunity of the personal hearing 
before the Chairman ol the Board on 09.10.2023 in which it was decided revenue 

Environmental Enginec. 

Punjab Pollution Con\m_l Board 

Regional Office-ll, Ludhiana. 
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\ 
cor directions i 1 by the B, \ R 

n hall confirm the compliance of carlicr dircctions issued by oard on 
authoritics sh: 
01.10.2018. 

crsonal hearing before the 
Further, the project proponenl was given PlL:(:}r:zt Since lfic directions 

Chairman of 1o Board on 23.07.2024, wherein it was vlcmrtt.hccn complicd, the Deputy \ 
issued by the Bonrd against the project proponent have no dircctions 10 the Regiogenr, Cnmmissim\cr, Ludhinna be requested to issue necessary I." any salc deed (tittle 1 
Cum-‘l‘chsildm, Revenue Department, Ludhiana not to lrcms cr in the colony il the 
deed)/mutation ofc, of any plot/house/SCO/other cslnblllshmcm in  the concernad 
wrilten permission of the Board and submit compliance \bcrco ) cording to 
authoritics 1o submi the compliance of the dircctions, failing which action ac 

\‘ 

Taw will be taken, 

1tis pertinent to mention here that Non'le NGT orders dated 22.10.2024 on order vid stated that PPCB, by order dated 
5,23,438/- upon respondent no.4. Punjab trol Board wil] take immediate Prompt action for recovery of the EC if there indrance in thig regard and file an affidayit disclosing the steps which have 

O recover the EC, 

© once again requested to your good office for issuance of e Regjs&rar-Cum-Tchmldnr. Revenue Departmcnt, Ludhiana ced (tittle dec.d)/mula(inn cte. of any plol/housc/SCO/othw ny till the written issi f the Board, pleasc. DA/- As Above 

° EnvironmentaY Expieer, *~ Reglonal Office-2, Ludhizge Endst. no.__ A6 SY 
Dated! 38) o] Loy Py of the above is forwarded to the n Control board, Zonal office-1, Ludhj 

A co 
Senior Environmen, 

Punjab Pollutio; 
tal Eng‘ncex, ana for information, please. 

) ] ety 
LR:é&mal Office-2, Ludhiana 

Enginee. ronmen 
E::r‘\’]:ab Pollution Control Board 
Regldfial Office-ll, Ludhiana 
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A ygnE IRE 2IS ¥ LiFE ‘\\/ D Lifesty'e for 

PUNJAB POLLL TION CON TROL BOARD ™ 7 el 
e-mail: eeroldh2@yahoo co.in 

Subject: 

Reference: 

n repard to the above 

Dated: .9.‘.!!.[’.2.0 { 

Reminder-2 

The Deputy Commissioner, 

Direction u/s 33-A of the Water (prevention & Control of Pollution) 

Act, 1974 as amended in 1988 - M/s Garden City, Village Dharaur, 

outside Octrol, Dchlon Road, Sahnewal, Ludhlana, 

Board's Letter no. 4230 dated 23.07.2024 and this office letter no. 

1994 dated 16.08.2024 1= 2653 dated 28.10.2024. 

1% ~ubmitted that OA no. 383 of 2023 titled us 
“Pres : . President L rden City Residentinl Welfare Society Versus State of Punjab’ is pending 
1 the Hon'vic NGT. As per orders of Hoenbic NGT Board has issued directions u/s 33- 
Aof the Water (prevention & Control of Ful 

14.07.2016 0 the project proponent of M5 Dynamic Infradeveloper Pvt. Ltd (Project 

City. 
dircciions totne 

1i¢ 

cvenue 

tion) Act, 1974 vide letter no. 5678-82 dated 

Dharour, D, wewal, Ludhiana) with following 

thor 1 Ludhiana, which is reproduced as under: 

"That the Registrar-cum Tehsildar, Revenue Department Dehlon to be 
directed not to register any sale deed (Title deed)/ mutation etc. of any 
plot/house SCO/other establishment in the colony till the written permission 

of the Board.” 

The Revenue authoritics were again requested Lo send the compliance of 

the above said directions vide Board's letter no. 3482-83 dated 11.09.2017. 

Thereafter, the Competent Au rity of the Board issuc directions to 

revenue authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974 

as d 

the foiiowang directions 10 allow registraiiu 

approved colony as under: “he 9 50 ac 

1 1587 91 dated 01.10.2018 1o comply with 

)f sale deed (Title deed)/ mutation etc to 

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be 

directed to allow to allow registrations of sale decd (Title deed)/ mutation 

et of any plot/house SCO/other establishment in the approved colony 

Imeasuring 9.56 acre area only developed by M/s Garden City, Village 

Dharaur, Outside Octroi, Dchlon Road, Sahnewal, Ludhiana. The 

directions earlier issued vide letter under reference will remain applicable 

for the adjoining unauthorized colory measuring 40 acres.” 

“The colony was visited by the officer of the Board on 07.07.2023 and it 

waus observed that the construction 040 acre s unapproved land is going on whichisin 

violation of the directions issucd b 

14 07.2016 and 4587-91 dated 01 % 

revenue authonties. 

‘The project proponent of Lk 

33-A of the Water (prevention & Contiol 

1 ! vide Board's Letter 105678-82 dated 

Jive of dircctions issued by Board 10 

+ as issued notice 1o issue directions ufs 

{ Polluuien) Act. 1974 us well as notice for 

imposition of environmental compensitio-d with an opportunity of the personal hearing 

before the Chinrman of the Board on 01102 023 in whith it was decided revenuc 

~—Environmen Enginees < 

Punjab Pollution Control Board 

2egional Office-Il, Ludhiana 
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e Hooard on 

authorities shall confirm the compliance of carlicr dircctions issU¢ b 

01102018, 
il hearing hefore the 

see the direcions 

the Deputy 
1 given person? 

ware decided that Sir 

comphied, 

1s 1o the Re 

wnn not 1o rel 
ale deed ittle 

her establishme
nt in the colony till the 

yee thereol the concerned 

tinn according 1o 

Further, the project proponent 
Chairman of the Board on 23.07 2024, wherein 1! 

issucd by the Board against the project prove 

Commissioncr, Ludhiann be requested 10 e e essary direchion® 

Cum-Tehsildar, Revenue Department, Ludbis ister 4 
decd)/mutation ete. of any plot /house/SCO/ otl ' 

written permission of the Boar 4 and submil compliat 

authoritics to submit the compliance of the direetions. failing which ac 

law will be taken. 

| have not heen strar 

1t is pertinent to mention here that Honble NGT orders dated 22.10.2024 

has passed an order vide which it has been stated that PPCB. by order d.n}xvd 

08.01.2024. has imposed the EC of R 3.56.23.438/- upon respandent 1o 4 Punjab 

Pollution Control Board will take immediate prempt action for recovery of the BT 3 

is no legal hindrance in this regard and file an alidavit disclosing the stees whieh have 

been taken to recover the EC. 

1t is therefore oncc again requested Lo your good office for issuancc af 

necessary dircctions to the Regislmr-cum»Tchnldnr, Revenue Department, Ludhiana 

not to register any sale deed (tittle deed)/mutation cte. of any plm/hnu<u/SC()/mhcr 

establishment in the colony 1ill the wrilten permission of the Board, please. 

o Envix&rfiflfl?x!tfl;fi‘ccr, 
C Regional Office-2, Ludhiana 

Endst. no. 2699 Dated_ 05| JE)J.I 

A copy of the above is forwarded to the Senior Environmental Engineer. 

Punjab Pollution Control board, Zonal office-1, Ludhiana for information. plea: 

‘% o~ I 
Environmental EsnL'i \ée 

¢ Reginnal Office-2, Ludhiana 

DA/- As Above 

\ 
\ 

Environmental Engi / n 
Punjab Pollution camroal |Bno‘:|: 
Regional Office-Il, Lushiana 
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e URrs ygme Jaa Ha93 "‘ LilFE 
Lifestyle for , \\\fl 

PUNJAB POLLUTION CONTROL BOARD Envranment 
HleGnee i e-mail: eeroldh2 @yahoo.co.in 

before the Chairman of the Board on 09,10 2023 in which it vy d\.udn.d 

‘277.‘5 Dated: 

Reminder-3 

The Deputy Commlsslnncr. 
Ludhiana. 

Subject: Dircction u/s 33-A of the Water (prevention & Control of Pollution) 
Act, 1974 as amended in 1988 —"M{7s’Garden City, Village Dharaur, 
outside Octrol, Dchlon Road; Sahnewal, Ludhiana. 

Reference: Board’s Letter no. 4230 dated 23.07.2024 and this office letter no. 
1994 dated 16.08,2024, 2653 dated 28.10.2024 & 2698 dated 
05.11.2024. 

In regard to the above, it is submitted that OA no. 383 of 2023 titled as 
‘v'l’rcsidcnl Garden City Residential Welfare Socicty Versus State of Punjab” is pending 
in the Hon'ble NGT. As per orders of Honble NGT Board has issucd directions u/s 33- 
A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated 
14.07.2016 1o the project proponcnt of M/s Dynamic Infradeveloper Pvt. Ltd (Project 
Garden City, Village Dharour, Dchlon.Road, Sthnewal, Ludhiana) with following 

dircctions 1o the revenuce authorities of District Ludhiana, which is reproduced as under: 

“That the Registrar-cum Tchsildar, Revenue Department Dechlon to be 

directed not to register any sale deed (Title deed)/ mutation etc. of any 

plot/house SCO/other establishment in the colony till the written permission 
of the Board." 

The Revenue authorities were again requested to send the compliance of 

the above said dircctions vide Board's letter no. 3482-83 dated 11.09.2017. 

Thereafter, the Competent Authority of the Board issue directions to 

revenue authoritics u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974 

as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with 

the following dircetions 1o allow registrations of sale deed (Title deed)/ mutation cte to 

the 9.56 acre approved colony as under: 

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be 

directed to allow to allow registrations of sale decd (Title deed)/ mutation 

ete of any plot/house SCO/other cstablishment in the approved colony 

measuring 9.56 acre area only developed by M/s Garden City, Village 

Dharaur, Outside Octroi, Dchlon Road, Sahnewal, Ludhiana. The 

directions earlicr issued vide letter under reference will remain applicable 

for the adjoining unauthorized colony measuring 40 acres.” 

The colony was visited by the officer of the Board on 07.07.2023 and it 

wits observed Wit the construction of 40 acres unapproved land is going on which is in 

violation of the dircctions issued by the Board vide Board’s Letter no5678-82 dated 

14.07.2016 and 4587-91 dated 01.10.2018 in-spitc of directions issued by Board to 

revenue authoritics. 

The project proponent of colozy was issued notice to issue dircctions u/s 
33 ol the Waner (prevention & Conual o Poliution) Act, 1974 as well as notice for 
umposition of environmental compensauar with an opportunity of the personal v,anng 

R 
Environm 
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authoritics shall confirm the compliance of eatlier dircetions issucd by the Board on 

01.10.2018 

Further, the project proponent was given personal hearing before the 

Chairman of the Board on 23.07.2024, wherein it was decided that Since the dircctions 

issued by the Board ngainst the project proponent have not been complicd, the chpul_v 

Commissioner, Ludhiana be requested to i ssary directions to the Registrar 

Cum-Tehsildar, Revenue l)c];u\rm (, Lodiinsa not to repister any sale deed (tittle 

deed)/mutation ete. of any plot/hou ¢/SCO/other catablishment in the colony till the 

written permission of the Board and submit compliance thereol the concerned 

authoritics to submit the compliance of the dircetions, failing which action according to 
law will be taken. 

e e 

1t is pertinent to mention here that Hon'ble NGT orders dated 22.10 2027 

has passed an order vide which it has been stated that PPCB. by order dated 

08.01.2024, has imposed the EC of Rs. 3,55,23,438/- upon respondent no.4. Punjab 

Pollution Control Board will take immediate prompt action for recovery of the EC if there 

is no legal hindrance in this regard and filc an affidavit disclosing the steps which have 

been taken 1o recover the EC. 

It is therefore once again requested to your good office for issuance of 

necessary directions to the Registrar-Cum-Tchsildar, Revenue Department, Ludhiana 

not to register any sale deed (tittlc dcerd)/mutation etc. of any plot/house/SCO/ather 

cstablishment in the colony till the writter permission of the Board, pleasc. 

DA/- As Above 

Environnental Engiseer, 
« Regional Office-2, Ludhiana 

Endst. no._ 8774 __ Dated_\ 23/1)24 

A copy of the above is forwarded o the Scnior Environmental Engineer., 

Punjab Pollution Control board, Zonal officc-1, Ludhiana for information, pleasc. 

Envlronmcma‘l’l:‘i%inc er, 

LRc&jgnal Office-2, Ludhiana 

Environmen Enginee. 

Punjab Pollution Control Board 

Regional Office-Il, Lu#hiana 
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N 
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| PUNJAB POLLUTION CONTROL BOARD 

e-mail: eemldhz@yzhao.w,ln y | 
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www.ppcb.punjab.gov.in 

a/lal2y 
Reminder-4 

PPCB/RO-2/No. R?‘%Z... Dated: ... 

To 

The Deputy Commissloncr, 
Ludhiana. 

Subject: Dircction u/s 33-A of the Water (prevention & Control of Pollution) 

Act, 1974 as amended in 1988 - M/s Garden City, Village Dharaur, 

outsidc Octrol, Dehlon Road, Sahnewal, Ludhiana. 

Board’s Letter no. 4230 dated 23.07.2024 and this office letter no. 

1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 dated 

05.11.2024 & 2775 dated 22.11.2024. 

Reference: 

In regard to the above, it is submitted that OA no. 383 of 2023 titled as 

“president Garden City Residential Welfare Society Versus State of Punjab” is pending 

in the Hon'ble NGT. As per orders of Hon'ble NGT Board has issued directions u/s 33- 

A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated 

14.07.2016 to the project proponent-of M/s Dynamic Infradeveloper Pvt. Ltd (Project 

Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with following 

directions to the revenue authorities of District Ludhiana, which is reproduced as under: 

"That the Registrar-cum Tchsildar, Revenuc Department Dehlon to be 

directed not to register any sale deed {Title deed)/ mutation etc. of any 

plot/house SCO/other establishment in the colony till the written permission 

of the Board." 

The Revenue authorities were again requested to send the compliance of 

the above said directions vide Board’s letter no. 3482-83 dated 11.09.2017. 

Thereafter, the Competent Authority of the Board issue directions to 

revenue authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974 

as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with 

the following directions to allow registrations of sale deed (Title deed)/ mutation etc to 

the 9.56 acre approved colony as under: 

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be 

directed to allow to allow registrations of sale deed (Title deed)/ mutation 

etc of any plot/house SCO/other establishment in the approved colony 

measuring 9.56 acre area only developed by M/s Garden City, Village 

Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The 

directions earlier issued vide letter under refercnce will remain applicable 

for the adjoining unauthorized colony measuring 40 acres.” | 

The colony was visited by the officer of the Board on 07.07.2023 and it 

was observed that the construction of 40 acres unapproved land is going on which is in 

violation of the directions issued by the Board vide Board's Letter n05678-82 dated 

14.07.2016 and 4587-91 dated 01.10.2018 in-spite of directions issued by Board to 

revenue authorities. 

The project proponent of colony was issued notice to issue directions u/s 

33-A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice for 

imposition of environmental compensation with an opportunity of the personal hearing 

before the Chairman of the Board on 09.10.2023 in which it was decided revenuc 

] Environme Enginee, 

' 
Punjab Pollution Control Board 

Regional Office-Il, Ludhiana 
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authoritics shall confirm the compliance of carlier dircctions issued by the Board on 01.10.2018. 

Further, the project proponent was given personal h.cnring bc}‘nrc_(he Chairman of the Board on 23.07.2024, wherein it was decided that Slnc? the directions issued by the Board against the project proponent have not been complied, the DFputy Commiséioncr, Ludhiana be requested to jssue nceessary dircctions to the chxs(.rar- Cum-Tehsildar, Revenue Department, Ludhizna not to register any sale deed .(u:L]c deed) /mutation cte. of any p]m/hn\mn/SCO;nthcr establishment in the colony till the wrilten permission of the Board ard submit compliance thercof the concerned authorities to submit the compliance of the dircctions, failing which action according to law will be taken, 

Itis pertinent 10 mention here that Honble NGT orders dated 22.10.2024 an order vide which it has been stated that PPCB, by order dafcd + has imposed the EC of Rs. 3,55,23,438/- upon respondent no.4. Punjab ontrol Board will take immediate ; mpt action for recovery of the EC if there 
is 1o legal hindrance in this regard and file an affidavit disclosing the steps which have 
been taken to recover the EC, 

has passed 
08.01.2024 
Poliution ¢ 

It is therefore on 
fecessary directions to the Re; 
not to register 

Ce again requested to your good office for issuance of gistrar-Cum. ar, Revenue Department, Ludhiana 
any sale deed (tittle deed)/ ion ctc. of any plot/housc/SCO/oLher 

establishment in the colony till the writzen permission of the Board, please, DA/- As Above 

Environimeén ai“fl!:’éfi‘ieer, ch&ml Office-2, Ludhiana Endst. mo.__ 

A copy of the above is forwarded to the Senior Environmentas Engineer, 
Punjab Pollution Control board, Zonal office- i i 

T —fd — 
Environmenta] Engineer, Regional Office-2, Ludhiang 

Environme Enginee. 

Punjab Pollution Control Board 

Regional Office-ll, Ludhiana 
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FPUNJA T = U ygre JaaH 8999 4"; LiFE - 
L ; et PUNJAB POLLUTION CONTROL BOARD % Enramen 

ov.in e-mail: eeroldh2@yahoo.co.ln 

PPCB/RO-2/No. ... 3185, Fegd/Emal Datea: . 231320 24 
To 

The Deputy Commissioner, - 
Ludhiana. 

Subject: Direction u/s 33-A of the Water (prevention & Control of Pollution) 
Act, 1974 as amended in 1988 — M/s Garden City, Village Dharaur, 
outside Octroi, Dehlon Road, Sahnewal, Ludhiana. 

Reference: Board’s Letter no. 4230 dated 23.07.2024 and this office letter no. 
1994 dated 16.08.2024, 2653 dated 28.10.2024, 2698 dated 

05.11.2024, 2775 dated 22.11.2024 & 2923 dated 12.12.2024. 

y . In regard to the above, it ic submitted that OA no. 383 of 2023 titled as 
APrcsxdent Garden City Residential Welfare Society Versus State of Punjab” is pending 

in the Hon’ble NGT. As per orders of Honble NGT Board has issued directions u/s 33- 

A of the Water (prevention & Control of Pollution) Act, 1974 vide letter no. 5678-82 dated 

14.07.2016 to the project proponent of M/s Dynamic Infradeveloper Pvt. Ltd (Project 

Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with following 

directions to the revenue authorities of District Ludhiana, which is reproduced as under: 

"That the Registrar-cum Tehsildar, Revenue Department Dehlon to be 

directed not to register any sale deed (Title deed)/ mutation etc. of any 

plot/house SCO/other establishment in the colony till the written permission 

of the Board."” 

The Revenue authorities were again requested to send the compliance of 

the above said directions vide Board’s lettcr no. 3482-83 dated 11.09.2017. 

Thercafter, the Competent Authority of the Board issue directions to 

revenue authorities u/s 33-A of the Water (prevention & Control of Pollution) Act, 1974 

as amended in 1988 vide Boards Letter no. 4587-91 dated 01.10.2018 to comply with 

the following directions to allow registrations of sale deed (Title deed)/ mutation etc to 

the 9.56 acre approved colony as under: 

“That the Registrar-cum Tehsildar, Revenue Department Dehlon to be 

directed to allow to allow registrations of sale deed (Title deed)/ mutation 

etc of any plot/house SCO/other establishment in the approved colony 

measuring 9.56 acre area only developed by M/s Garden City, Village 

Dharaur, Outside Octroi, Dehlon Road, Sahnewal, Ludhiana. The 

directions earlier issued vide letter under reference will remain applicable 

JSor the adjoining unauthorized colony measuring 40 acres.” 

| 
The colony was visited by the officer of the Board on 07.07.2023 and it 

d that the construction of 40 acres unapproved land is going on which is in 

d by the Board vide Board’s Letter no5678-82 dated 

10.2016 in-spite of directions issued by Board to 

was observet 

violation of the directions issuet 

14.07.2016 and 4587-91 dated 01. 

revenue authorities. 

The project proponent of colony was’ issued notice to issue directions u/s 

33-A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice .ror A 

imposition of environmiental compensation with an opportunity of the personal hearing 

before the Chairman of the Board on 09.10.2023 in which it was decided revenue 

authorities shall confirm the compliance of earlier directions issued by the Board on 

01.10.2018: 

EnvirontTentdl Enginee: 
Punjab Pollution Control Board 

Regional Office-ll, Ludhiana 
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nent was given personal hearing before the 
Further, the project propone’ © ided that Since the directio 

: .07.2024, wherein it was decided that Since the directions 
Chairman of the Board on 23.07 ¢ have not been complied, the Deputy 
issued ainst the project proponen ) . 

Commi::i:::r,siix:h?fna be rcqfies"ted to issue necessary df'recuons to the Regnst'rar- 

Cum-Tehsildar, Revenue Department, Ludhiana not to register any sale deed.(ntfle 

deed)/mutation etc. of any plot/huuse/sco_/,qther establishment in the colony till the 

written permission of the Board and ‘submit compliance thereof the concerned 

authorities to submit the compliance of the directions, failing which action according to 

law will be taken. 

It is pertinent to mention here that Hon'ble NGT orders dated 22.10.2024 

has passed an order vide which it has been stated that PPCB, by order dated 

08.01.2024, has imposed the EC of Rs. 3,55,23,438/- upon respondent no.4. Punjab _ 

Pollution Control Board will take immediate prompt action for recovery of the EC if there 

is no legal hindrance in this regard and file an affidavit disclosing the steps which have 

been taken to recover the EC. 

It is therefore once again requested to your good office: 

To issue directions to the Registrar-Cum-Tehsildar, Revenue Department, Ludhiana 1. 

not to register any sale deed (tittle deed)/mutation etc. of any plot/house/SCO/other 

establishment in the colony till the written permission of the Board, please. 

2. To issue directions to the revenue department for recovering the amount of Rs. 

3,55,23,438/- imposed as Environmental Compensation by the Board to be recovered 

under arrears of land revenue by laws. 

DA/- As Above . 

L Environme %x’:!gg;.’ - 
&giona'l Office-2, Ludhiana 

Dated. Endst. no.. 

A copy of the above is forwarded to the Senior Environmental Engineer, 
Punjab Pollution Control board, Zonal office-I, Ludhiana for information, please. 

& —S ~ 
Environmental Engineer, 

Regional Office-2, Ludhiana 

Environmental Enginee: 
Punjab Pollution Control Board 

Regional Office-ll, Lughiana 
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ESi7 PUNJAB POLLUTION CONTROL BOARD Environment i 

www ppch punjab pov.in e-mall: eeroldh2@yahoo.co.in 

PPCB/RO-2/No. e Repd/Emall pated: .1 2]01]207€ 

To 

i 

The Deputy Commissioner, 

Ludhiana. 

Subject:  Dircctlon u/s 33-A of the Witer (preventlon & Control of Pollution) 

Act, 1974 as amended In 1988 - M/s Garden City, Village Dharaur, 

outside Octrol, Dehlon Road, $ahnewal, Ludhiana. 

Reference: Board's Letter no. 423 cd 23,07.2024 and this office letter no. 

1994 dated 16.08. ) 7653 dated 28.10.2024, 2698 dated 

05.11.2024, 2775 dated 22.11.2024, 2923 dated 12.12.2024 and 

2985 dated 23.12.2024. 

In regard to the above, it is submilted that OA no. 383 of 2023 titled as 

“President Garden City Residential Welfare Socicty Versus State of Punjab” is pending 

in the Hon'ble NGT. As per orders of Hon Lle NGT Board has issued dircctions u/s 33- 

Aof the Water (prevention & Control of Polluticn) Act, 1974 vide letter no. 5678-82 dated 

14.07.2016 1o the project proponent of i /s Dynamic Infradeveloper Pt. Ltd (Project 

Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) with following 

directions 1o the revenue authorities of District Ludhiana, which is reproduced as under: 

“That the Registrarcum Tehsildar, ,Revenue Department Dehlon to be 

directed not to register any sale deed (Title deed)/ mutation etc. of any 

plot/house SCO/other establishment in the colony till the written permission 

of the Board." S 

The Revenue authorities were again requested to send the compliance of 

the above said directions vide Board's lettcr no, 3482-83 dated 11.09.2017. 

Thereafter, the Competent Authorily of the Board issue directions to 

revenue authorities u/s 33-A of the Waler (prevention & Control of Pollution) Act, 1974 

as amended in 1988 vide Boards Let f0. 4357-91 dated 01.10.2018 to comply with 

the following directions to allow registrations of sale deed (Title deed)/ mutation etc to 

the 9.56 acre approved colony as under: 

«That the Registrar-cum Tehsildar, Revenue Department Dehlon to be 

directed to allow to allow registrations of sale deed (Title deed)/ mutation 

etc of any plot/house SCOJother establishment in the approved colony 

measuring 9.56 acre area only developed by M/s Garden City, Village 

Dharaur, Outside Octroi, Dehlon Road, Sahmewal, Ludhiana. The 

directions earlier issued vide letter underreference will remain applicable 

for the adjoining unauthorized colony nieasuring 40 acres.” 4 

of the Board on 07.07.2023 and it 
pproved land is going on which is in The colony was visited by 2he; ofl 

was observed that the construction of 40 actes ur: 

violation of the directions issued by tnc Foard vide Board's Letter no5678-82 dated 

14.07.2016 and 4587-91 dated 01.10.2018 in-spite of directions issued by Board to 

revenue authorides. . 

The project proponent of colozy W: issued notice to issue directions u/s 

33-A of the Water (prevention & Control of Pollution) Act, 1974 as well as notice for 

jmposition of environmental compensation with ar oppertunity of the personal hearing 

before the Chairman of the Board on 09.10.2023 in, which it was decided revenue 

Environ 
| Engineer 

Punjab Pollution Control Board 

Reglonal Office-ll, Lughia
na 
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authoritics shall confirm the compliance of calicr directions issued by the Board on 

01.10.2018. 

Further, the project proponzal was given pcrdsr::ai sh'cz::r:ic?irrir:u;:: 

i 3.07.2024, wherein it was decided that Since the 
Chairman of the Board on 23 e e complied, (2 Deputy 

dircctions to the Registrar- 
issucd by the Board against the project proponest ha 

Commissioner, Ludhinna be requested 1o isuc nec ! N 

Cum-Tehsildar, Revenue Department, Ludinana not (o register any sale deed S“:': 

deed)/mutation ctc. of any plot/house/SCO/othes establishment in the colony till the 

writien permission of the Hoard and submit compliance thereof the concerned 
authoritics to submit the compliance of the directions, failing which action according to 
law will be taken, o 

1tis pertinent to mention here that Hon'ble NGT orders dated 22.10.2024 
has passed an’ order vide which it has been siated that PPCB, by order daf.cd 

08.01.2024, hins imposcd the EC of Rs. 3,55.22,438/- upon respondent no.4. Punjab 
Pollution Control Board will take immedinte prompt action for recovery of the ECif there 
is no legal hindrance in this regard and filc an affidavit disclosing the stcps which have 
been taken to recover the EC. 

Itis thereflore once again requested to your good office: 

- Toissuc directions to the Registras-Cum-Tchsildar, Revenuc Department, Ludhiana 
not to register any sale deed (tittle deedj/mutation cte. of any plot/house/SCO/other 
establishment in the colony till the yriten permission of the Board, please. 

. To issuc dircctions to the revenus department for recovering the amount of Rs. 
3,55,23,438/- imposed as Environmental Compensation by the Board to be recovered 
under arrears of land revenue by laws. 

DA/- As Above 

poslie o ) EnvironkTend ikL“H&i 
R éigal Office-2, Ludhiana 

Endst. no., 2 Dated_17 n“_fig 

A copy of the above is forwarded to the Senior Environmental Engineer, 
Punjab Pollution Control board, Zonal office-1, Ludhiana for information, please. 

Envirodm ¥ E"‘nlfil\LL( 
egiong] Office-2, Ludhiana 

S\ 
Through email (sahnewaltchsil@gmail.com)/ Reglstered post 

Endst. no.. Dated_ |3[0([2025 

copy of the above is forwarded to the Naib Tehsildar, Sshnewal, 
Ludhiana for her information and ncccesary action, pleasc. You are requested to 

intimate the latest status of recovering the amount of Rs. 3,55,23,438/- imposcd as 
Environmental Compensation by the Board to be recovered under arrcars of land 

revenue by laws, so that, rcply to be filed i'_‘ il?.n‘blc NGT may be prepared, accor dingly 

in time. ' 

Environmen¥ LsgiL%\:Lfl—r 
: Regjonal Office-2, Ludhiana 

\oWNeS 

Enviro al Enginee: 

v Punjab Pollution Control Board 

' 
Regional Office-ll, Ludhlana 

E-648.B, 3rd Floor, ¥ocs! oint, Phase-8, Ludhiana 
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I 
Urgent Compliance of order passed in Original Application No. 383 of 2023 (In Ref. President Garden Welfare Socicty Vs SOP & Ors.) 
fom w239 2 U@ @ 2131912 et 26-10-2024, Usa Fes 2505112 nm 
22+ 11-2024hfilfl\fliflifl@mm2698M05-11-2024€mfi'al 
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Bfmrer i 

fils W &- 26519-20/ WHE M:18.12.2026 ' 

??R:'?hm Fftmrer § 37 2 253t 31 7 3 st wess 2 gt & s : 

TG FegE & fpueg SSt AR A | 

2. fouTs feritgvig, Urre Yghe &eds a3, meufimzsasfi@osm -2024 ! 

emfianamwafa@aan@_mmwmww | 

TR HEoE WA @ gt A wre {93 3E arowd w95 Quds false e eema § 

e < duE A AR 

A i 
Environmental Enginee, 
Punjab Pollution Control Boarg 
Regional Office-Il, Ludhiana 
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faw. Urgent Compliance of order possed In Originol Application No. R 

Rel. President Gorden Wellare Soclety Vs SOP & Ors.) 
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. \\PF PUNJAB POLLUTION CONTROL BOARD \%/ Envignment 
290D Gungab sovin e-mail: eerolgh2@yahoo.co.in 
PPCE/RO-2/N. ... 2194, Regd./emall Dated: ..BHILJ,.... Fiaed 
To / 

M/s Dynamic Infradeveloper Pvt. Ltd. 
\ (Project - Garden City, Villzge Dharour, 

Dehlon Road, Sahnewal, Ludhiana) 
30/27, 1% Floor, East Patcl Nagar, 
New Delhi - 110008. 

Subject:  Imposition of Environmental Compensation for violation of the 
provisions of the Water (prevention & Control of Pollution) Act, 1974, 

Reference: Board's letters no, 20506 dated 08/01/2024, 79 dated 23/01/2024, 
613 dated 06/03/2024 and 4230-31 dated 23/07/2024. 

As you awarc that thc Board has imposed the Environmental 
Compensation for violation of the provisions of the Water (prevention & Control of 
Pollution) Act. 1974 amounting to Rs. 3,55.23,438/- (Rupees three crore, fifty five lakhs, 
twenty three thousands, four hundred and thirty cight only) vide Board's lctter no. 205- 
06 dated 08 01,2024 

Earlier, you are requested to deposit Environmental Compensation 

amount within 7 days vide this office letier no. 79 dated 23/01/2024 and 613-14 dated 
06/03/2024. But, no amount deposited by the project proponent. Hence, the project 
proponent was given personal hearing before the Chairman of the Bnard on 23.07.2024, 
among the other decisions following decision was also taken: 

i 
“The project proponent shall deposit the already {mposed Environmental F 
Compensation amounting Rs, 3,55,23,438/- to the Board immediately failing 
which coercive action shall be taken by the Board.” 

Buy, project proponent has failed to deposit Environmental Compcnsnuon 
amount so far. 

It is, therefore, once again requested to deposit the Environmental 
Compensation amount of Rs. 3,55,23,438/- immediately, failing wh|ch action as 
deemed fit will be initiated against the project proponent. 

It be treated as Most Urgent. 

vlmn y?"g&‘g’h 

Endst. no.__ 7% Dated, :H,!H}!g "fi"" - 

~A copy of the above is forwarded to the Senior Environmental Engineer, | 
Pollution Control Board, Zonal office-l, Ludhiana for information and necessary action, 
pleasc. This is w.r.t Zonal Office letter no. 205-06 dated 08/01/2024 and this office 
letter no. 79 dated 23/01/2024, 4230-31 dated 23/07/2024 & 613 dated 06/03/2024, 

Environ Enginea. 
Punjab Pollution Control Boarg 
Regional Office-Il, Ludhiana 

3rd Floor. Focul Point. Phasc.5, 

@ Scanned with OKEN Scanner 

G‘ Scanned with OKEN Scanner

686



P ewre- -1 |E 
—20 — 

U ygre S5 Se3 ¥ LiFE 
7, tyle for PUNJAB POLLUTION CONTROL BOARD %6) Eignment 

Ywve.ppch.puniab.gov.in e-mall: eeroldh2@yahoo.co.in 
PPCB/RO-2/No. 13|elf2e2r 
To / 

M/s D ynamic Infradeveloper Pvt. Ltd. 
(Project - Garden City, Villags Dharour, 
Dehlon Road, Sahnewal, Ludhizna) 
30/27, 1% Floor, East Patel Nagar, 
New Delhi - 110008. 

TR 

Regd./email Dated: 

Subject: Imposition of Environmental Compensation for violation of the 
provislons of the Water (prevention & Control of Pollution) Act, 1974, 

Reference: Board's letters no. 205.06 dited 08/01/2024, 79 dated 23/01/2024, 
613 dated 06/03/2024, 4230-31 dated 23/07/2024 and this office 
letter no. 2996 dated 24/12/2024, 

In reference to the above referred letters, as you aware that the Board has imposed the Environmental Compensation for violation of the provisions of the Water (prevention & Control of Pollution) Act, 1974 amounting to Rs. 3,55,23,438/- (Rupces 
three crore, fifty five lakhs, twenty three thousands, for ur hundred and thirty eight only) 
vide Board's lctter no. 205-06 dated 08 01.2024, 

Earlier, you arc requesicd to deposit Environmental Compensation amount within 7 days vide this office lette 0. 79 dated 23/01/2024 and 613-14 dated 06/03/2024. But, no amount depos sited by the project proponent. Hence, the project. 
proponent was given personal hearing before the Chairman of the Board on 23.07.2024, 
among the other decisions following decision was also taken: 

“The project proponent shall deposit the already imposcd Environmental Compensation amounting Rs. 3,55,23,438/. to the Board tmmediately Salling which coerclve action shall be taken by the Board.” 

But, project proponent has failed to dej posit Environmental Compensation amount so far. 

1L is, therefore, once aguin’ requested to deposit the Environmental 
Compensation amount of Rs. 3,55,23,438/- immediately, failing which, action as deemed fit will be initiated against the project proponent, 

It be treated as Most Urgent. 

Z/navfimm Bk 
Endst.no.__ 8% Dntcdl_glfl_’la;d- o 

copy of the above is forwarder to the Senior Environmental Engineer, 
Pollutior\Zontrol Board, Zonal officc-, Ludhiuna for information and necess: ary action, 
please. This is w.rt Zonal Office letter no. 205-06 cated 08/01/2024, 79 dated 
23/01/2024, 613 dated 06/03/2024, 4230-31 daled 23/07/2024 and this office letter 
no. 2996 dated 24/12/2024, 

%«m iaktleby 
WS 

1, Focal Peint, Phase-5, Ludhiana E-648.B, 3rd F1 

ronme | Enginees 
ne Scanner 
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S s AW WAZT- (- 2025 i ‘ 

femr: Urgent Complicance of order passed in Original Application NO. 383 or 2023 (in Ref. 

President Garden Welfare Society Vs SOP & Ors.) 

w3 fori 2 weiy s vy 1 § B3t At A Q fr vru 7R @ genr UIe 

&ES 59/AWSR/MEHER R 07-1-2025 TG Garden Welfare Society U T 

3.55.23,£38/-30 € S 3t 7R i Mg R FAfRNS i) 11141980 wF e UAE 

85 St ez 1567 A T 75 IS fvm TG  feEnR It ueet ST ERlER @ 
YU § Ae/fom J95 @ ugeeal fez ot i v 7 R g S use [ feesa R | 
5T &5 513/73. it 16-01-2025 303 TEHN TEX RS § T TR aTEaw ! 

yie feicz/afsfim feses fadeusn € w3 9 96/101. 301/331, 234/250, { | 

235/251, 377/L12, LL7/UB7, L50/u90. LSI/ZLO), 4SL/H95, LS8/LYY, L79/510, 

£93/5L0, 531/580, 53%/583, 556/613, 4667507, §5 IIE" 185-10 f&F Fawr 59-7 fom 

TaE € FET S ST TSt AE 2024-25 € Jue S8 196 At 16-1-2025 T firgt 

15-1-2025 & famnt @ nuu e iz 197 Ks ywisdt y&= ¥ 9ue van J Wl Sue &u9 | 
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Punjab Pollution Controi Boar. 
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& PUNJAB POLLUTION 
t . Zonal Office-1, E-648 

elo Fax:- 0161-4673789  Wabslte:. 

o 5116 

Dated N%T,['[:V 
To 

M/s Dynamic Infradeveloper put. Ltd, 
(Project - Garden City, Village Dharour, 
Dehlon Road, Sahnewal Ludhiana), 

Arw\euv\fo - R‘il@, 

CONTROL BOARD -B, Phase-V, Focal Point, Ludhiana 
Www.ppeb.govin omalf:. ppebzof| ldh@gmail.com 

A 30/27, 1st Floor, East Patel Nagar, 
New Delhi-110008, 

Subject:-  Imposition of Environmental Compensation upon M/s Dynamic 
Infradeveloper Put. Ltd, (Project - Garden City, Village Dharour, 
Dehlon Road, Sahnewal Ludhiana) 30/27, 1st Floor, East Patel Nagar, 
New Delhi for violation of the provisions of Environmental Laws. 

Refi- Board's order no. 466 dated 27.11.2024. 

Please find enclosed a copy of order no. 466 dated 27.11.2024 passed 
by the Competent Authority of the Punjab Polhition Control Board, in which 
Environmental Compensation amounting to Rs. 11,80,000/- (Rs. Eleven Lacs Eighty 
Thousand only) has been imposed upon the project proponent for violation of the 
provisions of Environmental Laws for the period from 01.12.2023 to 23.07.2024 (236 
days). 

You are therefore, requested to deposit the Environmental 
Compensation amounting to Rs. 11,80,000/- in the office of Regional Office-2, 
Ludhiana, immediately, please. 

DA/ Order no. 466 dated 27.11.2024 

=] 
Addl. Senior ronmental Engineer 

Dated.. 

A copy of the above is forwarded to the Environmental Engineer, 
Punjab Pollution Control Board, Regional Office-2, Ludhiana for information and 
ensure compliance of directions issued vide order no. 466 dated 27.11.2024. It is also 
requested to get delivered an order no. 466 dated 27.11.2024 to the subject cited 
project proponent, please. 
DA/ Order no. 466 dated 27.11.2024 

LT3 T R— 

J— —_— . 

Addl. Senlor Environmental Engineer 

? 

Environmemtal Enginee: M 

Punjab Pollution Control Boare 

Regional Office-ll, Lughiana 
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umrs ygne damr s < LiFE 
PUNJAB POLLUTION CONTROL, BOARD &\fi gledle 

b, Innqrh 1
0V ¢ niall: eoraldhd@

yahoo.cd in 

C 
I’PCII/RO'Q/N"' &‘ 9,3 

FE} ?.:l,.’."’fl" 
o it WY 

Regd./emall Dated: 

To 

M/s Dynamic Infradeveloper Pvt. Ltd, 

(Project - Garden City, Village Dharour, 

Dehlon Road, Sahnewal, Ludhiana), 

30/27. 1st Floor, East Patel Nagar, 

New Delhi-110008. 

Subject: Imposition of Environmental Compensation amounting to Rs. 

11,80,000/- upon M/s Dynamic Infradeveloper Pvt. Ltd, (Project 

Garden City, Village Dharour, Dehlon Road, thnewal:"'“dmaffya,' 

30/27, 1st Floor, East Patel Nagar, New Delhi for violation of ghc 

provisions of Environmental Laws. ; i 3 

Reference: Board’s Letter no. 466 dated 27/11/2024 and 6776 da§cd 

29/11/2024. 
. i 

sred letters (copy attached), you were 

requested 10 deposit Environmental Cnmpcnsalinn amounting to Rs. 11,80,000/- 

(Rs. Eleven Lacs Eighty Thousand only) in this office vide letter no. 6776 dated 

29/11/2024 for violation of the provisions of Environmental Laws for the period from 

01.12.2023 to 23.07.2024 (236 days). But, no amount has been deposited by you in 

1his office, so far. 

In reference to above refe 

You are thercfore, once again requested to deposit the Environmental 

on amounting to Rs. 11,80,000/- for the period of 01.12.2023f to 
Compensati 

(236 days) in Regional Office-2, Ludhiana, immediately. 
23.07.2024 

DA/Copy of letter no. 6776 dated 29/11/2024 alongwith f::n.py of Order no. 466 

dated 27.11.2024. 
. 

. Env ron: flJ ng{é‘h&r 

X284 Datc’d_;%_’%_\___ 

A copy of the above is forwarded to the Senior Environmental Engincer, 

Punjab Pollution Control Board, Zonal Office-1, Ludhiana w.r.t. Zonal Office-1 

Ludhiana letter no, 6776 dated 29/11/2024. 
. 

fly%fi‘:\%‘r 

Endst. no. 

| 

l 
l 
1 

B 

E-648-B, 3rd Floor, Focal Point, Phase-5, Ludhiana , 
t } 

Environmental Enginee. 

Punjab Pollution Control Board 

Regional Office-Il Ludhiana 
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UAs ygHe Sea 593 S [ IFE 
AT PUNJAB POLLUTION CONTROL BOARD %/:/fl o Environment 

wwy.ppeb.punjab.gov.in e-mail: eeroldh2@yahoo.co.in 

PPCB/RO-2/No. ... 8.Y... Regd./email Dated: l3l°'}7°"f 

To 

M/s Dynamic Infradeveloper Pvt. Ltd. 

(Project - Garden City, Villagc Dharour, 

Dehlon Road, Sahnewal, Ludhiana) 

30/27, 1st Floor, East Patel Nagar, 

New Delhi - 110008. 

tal Compensation amounting to Rs. M/s 

Dynamic Infradeveloper Pvt. Ltd. (Project - Garden City, Village 

Dharour, Dehlon Road, Sahnewal, Ludhiana) 30/27, 1st Floor, East 

Patel Nagar, New Delhi for violation of the provisions of the 

Environmental Laws. 

Board’s Ictters no. 466 dated 27/11/2024 and this office letter no. 

2996 dated 24/12/2024 & 2983 dated 23/12/2024. 

Subject: Imposition of Environmen! 

Reference: 

In reference to above referred letters (copy attached), you were once again 

. requested to deposit Environmental Compensation amounting to Rs. 11,80,000/- (Rs. 

Eleven Lacs Eighty Thousand only) in this office vide letter no. 6776 dated 29/11/2024 

for violation of the provisions of Environmental Laws for the period from 01.12.2023 to 

23.07.2024 (236 days). But, no amount has been deposited by you in this office, so far. 

You are therefore, once-again requested to deposit the Environmental 

Compensation amounting to Rs. 11,80,000/- for the period of 01.12.2023 to 23.07.2024 

(236 days) in Regional Office-2, Ludhiang, immediately. . 

DA/Copy of letter no. 6776 dated 29/11/2024 alongwith copy of Order no. 466 

dated 27.11.2024. 

v ) Envyi; Qnfi‘{k E!(}Afl,‘cbr"_ [ 
Endst. no.. Q_f Dated__|2]0 201§ \5\\Q$ 

copy of the above.is forwarded to the Senior Environmental Engineer, 

Pollution Control Board, Zonal office-1, Ludhiana w.r.t. Zonal Office-1, Ludhiana lettex: 

no. 6776 dated 29/11/2024. " : 

Yy . Envité o \ Z n@mw 

Environmental Enginee: 
Punjab Pollution Control Boare 

semaswincunscs RegiONal Office-ll, Ludhiana 
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